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shri  S.P.Saxena,- Counsel for Applicant . and - Shri

"RnR.Shétfy, Counsel for Respondents.

Durlng hear1ng of the arguments of counsel for partles,
the counsel for respondents obtalned 1nstruot10ns and -produced

records,v we perused the relevant dcouments produced by offlcial

~.r@spondents The documents were passed over by us for perusal by

learned counsel for appllcant " The learned counsel for applxcant_

after peruslng tha same sought ohe day $ adgournments‘ to obtaln

'1nstruct1ons from hlS cllent.

Today when the case is taken up, the learned eounsel for

appllcant states that appllcant does hot  want to _press th@_

\

appllcatlon but wants to w1thdraw In view of above statement of

learned counsel for appllcant, the application is dismissed'as‘

'_'wlthdrawn.vv S
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